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ASSAM ACT NO. XXXVII OF 2005 £ N
(Received the assent of the Governor on 7th September, 2005) % ;;
THE KRISHNA KANTA HANDIQUE STATE OPEN UNIVERSB’Y » (b) «,
ACT, 2005 - ¥ sec|
AN Shag
ACT ) b0y
M-’ina |
to provide for the establishment and incorporation of an Open University @ “'Co[]ej;
in the State of Assam for the introduction and promotion of Open University and Stapligg
distance education systems in the educational pattern of the State. | ' : e “the U
Preamble Whereas it is expedient to provide for the establishment and Stanc
incorp.oration of an Open University n the Statc of Assam for the Parijp,
introduction and promotion of Open University and distance Lo”"numca
education systems in the educational pattern of the State and for nsm‘ct’b
maticr connected therewith or incidental thereto. “Ontact Prog
It is hereby enacted in the Fifty-sixth Year of the Republic of India 0 ‘::re»of Such 4
as follows: ; _ Ployec: m
: Ofm\@rsity ang ;
CHAPTER 1 2 g;F‘_na;C;ng’e;sjg,;
PRELIMINARY ' | the Uniy, Ommigq
Short titl::j, 1. (1) This Act may be called the Krishna Kanta Handique Srtate fﬂ (h) ‘;Reg"bna] rs;i},,. .
zzilrlr:;nc& Open University Act, 2005, ‘ ‘ maimained C Eotre»
ment (2) It extends 1o the wholc of Assam :.' Ofdjﬂatjn Md} the
(3) It shall come into force on such date as the State - any region | Stipey,,
Government may. by notification in Official Guazette, May ., " for pe
appoint. . ‘! ] Manageme 0 fcrred
Definitions 2. In this Act, unless the context otherwise requires, - ! ) ‘R g"’ﬂtlonnt;

(a) “Academic Council” means the Academic Council of the f
University: *

/
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v Ordinances respectively of the University for the time ’;‘! %&M GA
being in force; '
(k) “Student” means a student of the University and inelﬂges ,,
any person who enrolled himself for pursuing any course ’ “ﬁi
of study of the University; (3)
() “Study Centre” means a centre established, maintained or '
) recognized for conducting the examination and

evaluation by the University and for the purpose of
advising, counselling or for rendering ény other
assistance required by the students;

{(m) “Teacher” means Professors, Readers, Lecturers and such
other persons as may be designated as such by the | (4) The

Ordinances for imparting instruction in the University or |

for giving guidance or rendering assistance to students for 5 (3) The ¢
pursuing any course of study of the University; ; . Proper;
{(n) “Univers;ity” means the Krishna Kanta Handique State , . OF Othe,|
Open University established under section 3; which, m :

(o} “Vice-Chancellor and Registrar” means the Vice-
University. ~

CHAPTER 11
THE UNIVERSITY

Establishment 3. (1) There shall be established a University by the name of t

and |
£

Krishna Kanta Handique State Open University.

incorporation o . . fHCIud' _

of the ' (2) The head-quarter of the University shall be at Guwahj ng us

University and it may cstablish, maintain or recognize colle% Provige Uniy
Regional Centres and Study Centres at such places in) the atiog 4 ook
state of Assam and may also open regional Centre f t ) “OMmuniy, gened I
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(b) “authorities” means the authorities constituted under

section 16 and the word “authority” wherever it occurs
3 shall be construed accordingly;

(¢) “Board of Managemeni” means the

- Board of
Management of the University;

(d) “College™ means a college or other academic institution

establishment or maintained or admitted to the privileges
of the University; '

(e) “Distance Education System” means the system of
imparting  edueation  through = any

communication such as,

~ imeans - of
bi‘uadéésling, telecasting,
instruction  media or print media, on-line setinars,
contact programme or the combination of any two or
more of such means;

() “employee” means any person appointed by the » .
University and includes academic and non—acadeﬁaic staft !
of the University;
.g) “Financc Commitiee” means the Finance Committee of
the University; _ . .
(h) “Regibnal Centre” means a centre  established or
maintained by the University for the purpose of co-
ordinating and supervising the works of Study Centres in
any region ‘and for performing such other functions_ as,
may be conferred on such centres by the Board of

Management;

(i) “Regulations™ means the ‘Regulations made by any

Authority of the University under this Act for the time
being in force;

(i) “Statutes and Ordinances® means the Stafutes and
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the University shall, in organizing its activities
’ (s specified in the Schedule.
POWETS, pamety~.:
n such

¥ system, and
have due regard 10 the objec
University shall have the following
: admission and for instruction i

ding technology, vocations

5.(1) The

() to provide fo

branches of Knowledge inclu

sions as the University may
provision for research;

f study for degrees,

y other

and profes determine from
time to time and to make

to plan and prescribe courses ©
cates and for research or an

(i)

diplomas, certifi

purpose:
Git) to hold examinations and confer degrecs, diplomas,
academic  distinctions O

D on persons who have
n the

certificates  of other

recognitions including Ph.
{ study or conducted research i

pursued a course 0
s and Ordinances;

mannet laid down by the Statute

norary degrees of other distinctions in the

(iv) to confer ho

manner laid down by the Statutes;

10 determine the manner in which distance education in

relation to the acad

(v)
emic programmes of the University

may be organized;

fessorships, readerships, lecturerships

(vi) to institute pro
and other acadgmic positions

¢ for preparing educational material or for

instructions 0
academic activities, including

conducting  other
£ course and

guidance. designing and delivery ©
evaluation of the w

appoint persons 0 such profes

lecturerships and other academnic positions;

(vii) to co-operate with and se

ork done by the students and to |,

sorships, readerships; |

necessary for imparting |-

ek the co-operatien of other;
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Universities
professional
as the Unive -

(viii) to institute a

and such otf
University m

(ix) to establisha

be determine:

(x) to establish.
the manner la
(xi) to provide for -

msing multime
(xii) to organize a.,"

seminars and

writers, evalug :
(xiit) to ‘recognize k
whether in ful
or other plac::

exanminations (:

to withdraw su
(xiv) to make prov §
educational tec -
(xv) to create wit
{sovernment,
necessary posts
(xvi) to receive bene
hold, maintain ; .

umimovabie incl

the purposes of
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Study Centres- outside Assam at such places as it may -
deem fit;

’:%"
230

(3) The first Vice-Chancellor, the first Registrar and the first

members of the Board of Management, the Academic
Council and all persons who may hereafter beuome such -
officers or members, so long as they continue to hold
i such offices or membership - shall constitute a body
f corporate by the name of the Krishna Kanta Handigue
x State Open Umversnty
| {4) The University shall have perpetual succession and a
ch common seal and shall sue and be sued by the said name.
the - (5) The University shali be competent to acquire and hold
I property both movable and immovable and to lease, sell
 for f “or otherwise transfer any”movable or nmmovable property |
which may have become vested in or been acquired by it ‘
State for the purposes of the Umvemty and to contract and to
do all other things necessary for the purpose of this Act.
"\,’ice- (6) In all suits and other legal proveedings by or against the
£ e University, the pleadings shall be signed and verified by (
and all processes in such suit and proceedings shall be ‘
issued to and be served on the Registrar.
» The objects of 4. The objects of the Univ ersity shall be to advance and
| the University dlssemmate learning and knowledge by a diversity of means
ne of the | mc!udmg the use of any cammunication technology to ‘
. provide opportunities for higher education to a larger segment
Guwaha:ﬁ of the population and to promote the educational well being of
"C:::ng:h the community generally, to encouraga Open Umvcrs:ty and
ac:;ntre - distance education system in the educational pattern of the
‘ State and to co-ordinate and determine standards in such HE %
; !
(
— T —— = -
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(xvii) to borrow, with the approvat of the State Governmei‘“ﬁf,
whether o the security of the property of the University

¥ or otherwise, money for the purposes of the University;

”~
L

(xviii) to enter into, carry out, vary or cancel contracts;
(xix) to demand and receive such fees and other charges as
may be laid down by the Ordinances,

to provide control and maintain disciptine among the

students and all categories of employees and 1o lay

(xx)

down the conditions of services of such cmployecs

including their codes of conduct,

(xxi) to recognize any institution of hi_gher learning or studies

- for such purposes as the University may determine and
to withdraw such recognitiot;

to appoint either on contract or otherwise,

Professors, Emeritus Professors,

(xxit)

Scholars, Artists, Course writers and such other persons |
ent of the objects |

who may contribute 10 the advancem
of the University; '
(xxiii) to recognize persons
institutions  or ofganizations  as

University on such terms and conditions as

down by the Ordinances.

{xxiv) to determine standards an
admission of students to courses O

University which may include examination, evaluahiof

and any other method of testing,
(xxv) to make arrangements for the

health and welfare of the employees;

(xxvi) to confer aut

| THEASSAM GAZETTE, RXT

Visiting |

Consultants, Fellows, :

working in other Universities,ﬁ
teachers of the}
may be laid&@ open to all
d to specify conditions of thg,
f study of thy

promotion of the generq

onomous status on a college or 2 Regionf

Centre in t

(xxvii} to admit 1
. . to such co
(xxviii) to do_all s

the exercis
s are nece
or any of th

(2) Notwithstandin
time being in fi
~ of sub-section (
take all such st

Open Universi

determination

research in such

this function ¢
including the p|

Colleges, wheth

other Universit

specified by the
University 6. (1) The Universi

classes, castes of whatever

and creeds. be [awful for|

person  any
profession in
teacher of t
therein or ad
graduate ther
thereof,

(2) Nothing in sub-
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ations

cation m

iniversity

turerships

ourse and

| ion of other

Universitics  and institutions of higher learning,
professional bodies and organizations for such purposes
as the Universit;/ considers necessary;

(viii) to institute and award fellowships, scholarships, prizes

and such other awards for recognition of mcrit as the

University may deem fit;

from (iX)  to establish and maintain such Regional Centres as may

be determined by the University from time to time;
grees, (x}  to establish, maintain and recognize Study Centres in
othet  the manner laid down by the Statutes;

(x1} to provide for the preparation of instructional materials
lomas, using multimedia educational kits and other softwares;
ns  Of (Xii) to organize and conduct relfresher course workshops,
o have seminars and other programmes. for teachers, lesson-
h in the writers, evaluations and other academic staff:

S; (xiit) to recognize €xaminations of or periods of study,
s in the whether in full or part, at other Universities, institutions

or other places of higher learning as equivalent to
examinations or periods of study in the University and
to withdra\;v such recognition at any time;

(xiv) to make provision for research and development in

educational technology and related matters;

imparting § (xv) to create with the prior . approval. of the State
riéi or for Government, administrati\_/e, ministerial and other
including }: necessary posts and to make appointments thereto;

(xvi) to receive benefactions, donations and gifts and acquire,
hold, maintain and dispose of any property, movable or
immovable including trust and, Government property for

the purposes of the University;

L?”
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University from making any special provision for the
appointment or admission of women or of person also of the
belonging to the weaker sections of the society and in , “ conducted o
¥ particular of persons belonging to the Scheduled Castes e inquiry to be
or Scheduled Tribes. ' connected w
University.
3) The Chanc
CHAPTER IiI (3) The Chancef]
. = University of
OFFICERS OF THE UNIVERSITY 2 .
mnquiry to be
The officers 7. The following shall be the officers of the Umvemty - _
ofthe - b The Ch 0 such notice hi
University (1) The Chancellor; | from the date ¢
Jive ( . .
(2) The Pro Vice-Chancellor; ‘: . as the Chancel
(3) The Vice-Chancellor; i ) )
. S as 1t may consig
(4) The Registrar; - (4) After consideri
(8) The Dean (Academic); | University, the
(6) The Dean (Administration); i insp ection or ind
(7) The Dean (Study Centres); o (3) Where an ins
(8) The Finance Officer,; : made by the Chd
.. (9) The Director, Multimedia course material Centre, | appoint a represe
‘ (10) The Director (Computer); : in person and to
r (11} Such other officers as may be declared by the Statutes te - (6) The Chancelior
be the Officers of the University. , “reference to the
The 8. (1) The Governor of Assam shall be the Chancellor of th with such views
Chancellor University. taken thereon as
(2) Subject to the provisions of sub-sections (3) and (4), th and on receipt of
% Chancellor shall have the right to cause an inspection 4* Vice-Chancelior
be made by such person or persons as he may direct, ¢ Board of Manage:
: the University, its buildings, laboratories and equipment and the views of ¢
% and of any college, Regional Centre, a Study Centre an by him upon the aq
| § (7) The Board of Man
1‘
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Piversity

Riversity;

B or studies

rmine and

. Visiting *f

, Fellows, i‘

rs of the
idf opentoall

University

classes, castes

Centre in the manner laid down by the Statutes;

{xxvii) to admit to its pfivileges any College in Assam subject

. to such condition asvm'ay be laid down by the Statutes;

(xxviii) to do, all such acts as may be necessary or incidental to

the exercise of all or any of the powcrs of the University
as are necessary and conducive to the promonon of all

or any of the objects of the University.

(2) Notwithstanding anything contained in any other law for the

time being in force but without prejudice to the provisions

 of sub-section (1), it shall be the duty of the University to

take all such steps as it may benefit for the promotion of

Open University and distance education system and for th‘e'

determination of standards of teaching, evaluation and.

' research in such system and for the purpose of pcrformmg

this function the University shall have such powers,

including the power to allocate and disburse grants to

- Colleges, whether admitted to its privileges or not or to any

other University or institation of learning as may be

specified by the Statutes.

6. (1) The University shall be open to persons of either sex and

of whatever race, creed, caste or class, and it shall not

s

and creeds. be lawtul for the University to adopt or impose on any

itions of the person any test whatsoever of religious belief or

udy of the profession in order to entitle him to be appointed as a

evaluatio teacher of the University or to hold any other office

therein or admitted as a student in the University or to

f the gener graduate there at or to enjoy or exercise any privilege
. thereof,

or a Regiong (2).Nothing in sub-section (1) shall be deemed to prevent the

T — e e S ———
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Pro-Vice-
Chancellor

The Vice-
Chanccllor

Vice-Chancellor to the Chancellor such action, if any, as

it proposes 1o take or has been taken by it upon results of

such inspection or inquiry. ey

(8) Where ‘the Board of Management does not, within' a2

reasonable time, take action to the satisfaction of the

Chancellor, the Chancellor may, after considering any t

“explanation furnished or representation made by the |
Board of Management, issue such dircctions es he may |

think fit and the Board of Management shall be bound to :

comply with such directions.

(9) Without prejudice to the foregoing provisions of thxs -
section the Chancellor may, by an order in writing, annul,‘ &

any proceedings of the University which is not inf

conformity with this Act, the Statutes or the Ordinances: * |

Provided that before making any such order, hef
shall call upon the University to show cause as 10 whyf”‘ Ly

such an order should not be made and if any cause g

shown within a reasonable time he shall consider the

same.
(10) The Chancellor shal} have such other powers as may

<;pec:f ted by the Statutes.
9. (1) The Pro-Vice Chancellor shall be appointed by thy

Lha.ncellor in such manner, for such term and on suc ;’"i'

conditions of service as may be prescribed by the Statutes; &
(2) The Pro-Vice Chancellor. shall have such powers angi;«
functions as may be specified by the Statutes.

10. (1) The Vice-Chancellor shall be appointed by the Chance:llrj~

in such manner, for such term and on such emoluments arg
other conditions of service as may be prescribed by tf -

Statutes.

THE ASSAM GAZETTE, RXTRAORDINARY, SEPT.29, 2005 | THE.
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also of the examination, instruction and other work
Hyandin | “conducted or done by the University and to cause an ' ¥
od Eastes I3 inquiry to be made in like manner in respect of any matler
connected with the administration and finance of the

University.

(3) 'The Chancellor shall, in every case, give notice to the

-University of his intention to _cause an inspection or
inquiry to be made and the University shall, on receipt of
such notice have the right 1o make. within thirty days
trom the date of receipt of the notice 6;"5{1ch .other period
~ as the Chancellor may determine, representations to him,

as it may consider necessary.

(4) After considering the representations, if any, made by the
University, the Chancellor may cause to be made such
inspccfio‘n or inquiry as is referred to in sub-section (2).

{5) Where an inspection or inquiry has been caused 1o be.
made by the Chancellor, the University shall be entitled to
appoint a representative who shall have the, right 1o appear
in person and to be heard on such mspectlon or inquiry.

(6) The Chancellor may address the Vlce-C‘hancellor with |

“reference to the results of inspection or inquiry together

with such views and advice with regard to the action 10 be

taken thereon as the Chancellor may be pleased to offer

nd (4, t and on receipt of the address made by 1he Chancellor, the

spection Vice-Chancellor shall communicate forthw:th to the
y direct, Board of Management results of the mqpecnon or inquiry
and the views of the Chancellor and the advice rendered
by him upon the action to be taken thereon. "

(7) The Board of Management shall communicate through the
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The Registrar 11, The Registrar shall be appointed in such manner, on such

The Dean

The Finance 13. The Finance Officer shall be appointed in such manner, on suc ‘

Officer

The Director 14. Every Director shall be appointed in such manner, on sug

Other
Officers

whole or in part or no decision is raken by it within the P

said period of sixty days, the matter shall be refarred to the

Chancellor whose' decision thereon shall be final - Lo

Provided that the decision of the authority concerned | |
shall remain suspended during the period of review of

such decision by the authority or the Chancellor, as the

case may be, under this sub-section.
(5) The Vice-Chancellor shall exercise such other powers and
perform such other functions as may be prescribed by the

Statutes and the Ordipances.

emoluments and other conditions of serviéc, and shall exercise|
such powers and perform such functions, as may be prescribe:
by the Statutes. |
12, Every Dean shall be appointed in such manner, on suc
émo!uments and other conditions of services and shall exercis
such powers and perform such functions as may be prescribe
by the Statutes.

-

emoluments and other conditions of service and shall exercisg

such power and perform such functions as may be prescribef

by the Statutes.

emoluments and other conditions of services and shall exerc,i

such powers and perform such functions as may be prescribd

by the Statutes

15. The manner of appointment, emoluments, other cenditions §
service and powers and duties of the other officers of tf

University shall be such as may be prescribed by the Statutes.

| AUTHOR
E ﬁuthormes of 16, The foyiq.
the Uni tversity

namely

(1) The Bo
(2) The Aci
(3) The Fin

- {4) Such ot

to be the

] 'eBoardof 17. (1
M&nagement ( ) The Board

body of
members
(1) The vice.
(2) The Regis
(3) The Com

Finance De

(5) A Vice-Cp
Assam, ng

such a perioq

(6) The Dean (2
'l {7) The Dean (A
(8) The Deay (S

(%) Five distingyj

and  adminig
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(2) The Vice-Chancellor shall be the principal academic and

executive officer of the University and shall exercise
supervision and controf over the affairs of the University
and give cffectto the decisions of all the authorities of the

University.

{3) The Vice-Chancellor may, if he is of the opinion that

- immediate action is neécessary on any matter, exercise any

power conferred on any authority of the University by or
under this Act and shall report to such authority the action
taken by him on.such matter: N

Provided that if the authority concerned is of the
opinion that such action ought not to have been taken it
may refer the matter ‘1o the Chancellor whose decision
thereon shall be final:

Provided further that any person in the servict; of the
University who s aggrieved by the action taken by the
Vice—Chancéllor under this sub-éection shall have the right

to appeal against such action to the Board of Management

* within ninety days from the date on which such action is

communicated to him and there upon the Board of
Management may confirm, modify or reverse the action

taken by the Vice-Chancellor.

(4) The Vice-Chancellor, if he is of the opinion that any

decision of any authority. is beyond the powers of the
authority conferred by the provisions of this Act, Statutes

or Ordinances or that any décision taken is not in the

interest of the University, may ask the authority concerned :

to review its decision within ‘sixty days of such decision

and if the authority refuses to review its decision either in




2416 THE ASSAM GAZETTE, RXTRAORDINARY, SEPT. 29, 2(10

v woman;
(10) Two members of the Assam Legislative Asse'n;iai{
elected from émong themselves.
(2) The Board of Management shall have the powers — Smmittec
(i) to manage and administer the properties and revenues
the University; ) | i
(ii) to conduct all administrative atfairs and shall exercise
(a) such other powers of the University as may
necessary, incidental or conducive to the fulfillm
of the objectives of the University and
(b) such other powers as may be prescribed by
Statutes.
The. 18. (1) The Academic Council shall consist of the follow
ggzii?;ic .members, namely :- '

(1) The Vice- Chancellor;

(i1} The Registrar;

(iii) The Dean (Academic):

(iv) The Dean (Administration);
(v) The Dean (Study Centres);
(vi) Other Dean (if any); and

(vii) Such other officers of the University as the Unive‘iﬁ.{

and the Academic Council may consider nccessari-g |
co-opt as members. ] AN
(2) The Academic Council shall be the principal academic § \

of the University and shall, subject to the provisions of ‘
Act, the Statutes and Ordinances, have the controlf

general regulation of and be responsible for the mainte

F HBASSAM GAZETTE, RXT
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the Untversity

CHAPTER 1V
AUTHORITY OF THE UNIVERSITY

namely : -
{1) The Board of Management;
(2) The Academic Council;
(3) The Finance Committee and )
(4) Such other authorities as may be declared by the Statutes

to be the authorities of the University.

} . The Board of 17. (1) The Board of Management shall be the principal executive
Manag_ement

body of the University consisting of the following

members, namely: -

(1) The Vice-Chancellor;

(2) The Registrar;

(3) The Commissioner and Secretary to the Govarnment of
Assam, Higher Education Department;

(4) The Commissioner and Secretary to the Govt. of Assam,
Finance Department;

(5) A Vice-Chancellor of the Universities in the State of
Assam, nominated by the Vice-Chancellor by rotation for
such a period as may be specified by the Statutes;

{(6) The Dean (Academic);

“(7) The Dean (Administration);

(8) The Dean (Study Centres);

(9) Five distinguished persons from the educational, scientific
and administrative fields to be nominated by the
Chancellor:

Provided that from amongst the nominated persons
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- (iv)such other functions as may be prescribed by t (f) the pri
| Statutes. .o employq
+ Other N 20. The constitation, powers and functions of the other authorgy JQ (8) the proc
authorities which may be declared by the Statutes to be authorities of 1 review
University shall be such as may be prescribed by the Statutes against
E. Universi
CHAPTER V . o or applic

, . STATUTES, ORDINANCES AND REGULATIONS (k) the procg

; Statutes 21. Subject to the provisions of this Act, the Statures niay prov , employe

.'.- for all or any of the following matters, namely: - Univers

0« (a) the manner of appointment of the Vice-Chancellor of £ (i) the confe

vi term of his appointment, the emoluments and ofl Study Ce
condiﬁons of his service and the powers and ﬁmcti () the allocat
that may be exercised and performed by him; institution

(k) the condj

(b) the manner of appointment of Registrar, the Final

Officer and other officers. the emoluments and admission

conditions of their scrvice and the powers and func © University;

that may be exercised and performed by each of (1) all other m

provided fo

& tes how 22. (1) The first Stat
e .

officers;

o

¢) the terms of office of the members of the author

; their daily and traveling allowances and the powers by notificar
: functions that may be exercised and performed by (2) The Board
authorities; make new o

(d) the appoimiment of teachers and other employees o the Statutcs

University, their cmolureats znd their conditien Provideg

service: : : i v make, amcnd

(e) the constitution of a pension or provident fund anzgz : powers or ¢o

establishment.of an insurance scheme for the beneff - until  such

the employ ses of the University; s opportunity

o - — __:-T;;:";—:‘g m - N " , S
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on belonging to ‘

é,and one shall bc

of standards of learning, education, instruction, evaluation

and examination within the University and shall exercise

{

ot } . such other powers and perform such other functions as may
lative Assembly} "= ‘ .
- o be conferred or imposed upon it by the Statutes.
: ne Finance  19. (1) The Board of Management shall constitute a Finance
wers — bmmittee

; 3 Committee consisting of not more than six members as
ts and revenues of

" . follows:

) (1)’ The Vice-Chancellor, Ex-Officio Chairman;

(il The Commissioner and Secretary to the Govt. of

i shall exercise —f

Ersity as may b

: = Assam. Finance Department or his nominee;
to the fulfillmer

. * (i) The Commissioner and Secretiry to the Govt, of
iand Assam, Education (Higher) Department or his
' ibed by tif - .
prescrl Y u G i nomlnee;

z ; (iv) Two members nominated from amongst the members
1 of the foltowin

of the Board of Managemem, by the Board of

Management;
(v) The Registrar;
{vi) The Finance Officer, Ex-Officio Member Secretary:
(2) The powers and functions of the Finance Committee shall

L » be as follows:-

: (i) scrutinize the annual budget estimates and make its
E : recommendations to the Board of Management;

as the Univer . L .
%ty (ii) conduct general examination of the accounts of the

onsider necessar L . - -
D University and consider the audit reports and make its

; ) recommendations thereon;

cipal academic b . X L _
o ¢ (iiiyexamice all proposals of the University involving
he provisions of

. axpenditure for which no provisicn has been made in
ave the control i ) ‘ .
f i the budg:t or involving expenditure in excess of the
le for the mainteng§ o )

amount provided for in the budget; and
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Ordinances
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proposed changes and any opinion so expressed has

considered by the Board of Management.

(3) Every new Statutes or addition to the Statutes of
amendment or repeal thereof shall require the appr
of the Chancellor, who may assent thereto or wit
assent or fremit to the Board of Management

reconsideration in the light of the observation, if

made by him.

assented to by the Chancellor,

(5) Notwithstanding anything contained in the fore
sub-section, the Chancellor may make new or addit
Statbtes or amend or repeal the Statutes referred
sub-section (1)} during the period of three
immediately after the commencement of this Act.

(6) Notwithstanding anything contained in the foregh
sub-section, the éhanccllor may direct the Universi
make provisions in the Statutes in respect of any i
specified by him and if the Board of Managem';
unable to implement such a direction within sixt
of its receipt, the Chancellor may, after consideri
reasons, if any, communicated by the Boar
Management for its inability to comply with

direction, make or amend the Statutes suitably.

Ordinances may provide for all or any of the follg

matters, namely: -

existing Statute shall not be valid uniess it has I

23. (1) Subject to the provisions of this Act and the Slatlite

THE ASSAM GAZETT

i il o ; (2) The first O

‘24, The authory

feq
to
co
like
(b) the
cong
(c) the
the-
(d) any g

be, o]

previous
Ordinanced
at’ any tim

préscri bed

consistent
 the condyct ¢
if any, appoi
the Statutes ¢
the Statytes.

FINANC

. The Universit

(a) its income

(b) contributio

~ the State (

CH

credited —
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(f) the principles covering the senjority of scrvice of |
employees of the University; N
(g) the procedure in relation to any appeal or application for
review by any employee or student of the University
against thé action of any officer or authority of the
University including the time within which such appeal
or application for review shatl be preferred or made;
(h) the procedure for the settlement of disputes between the

: d employees or students of the University and the
may proviag.
University;

(i) the conferment of autonomous slalus on Colleges and

Jancelloror t
ats and othd Study Centre;
and functio (j) the allocation ‘anbd disbursement of grants to colleges and
- institutions;
[ ’thc Finand (k) the conditions that are required to be fulfilled for
rents and 1 admission of the Colleges to the privileges of the
ks and functiofe - University;

v cach of 5u (1) all other matiers which by this Act are to, bc,' or may be
provided for by the Statutcs.

I . Btatutes how 22.(1) The first Statutes shall be framed by the Statc Government
the authoritigg de
o 8 by notification in the Official Gazette.
| the powers alli. '
Leformed by su (2) The Board gt' Management may. fr‘om time to time,
' make new or additional Statutes or may amend or repeal

the Statutcs referred to in sub-section (1),

employees of
eir conditions Provided that the Board of Management shall not
‘ make, amend or repeal any Statutes affecting the status,

ltent fund and powers or constitution of any authority of the Uniyersity
for the benefi until such authority has been given 2 rcasonable
ne’ ki o

opportunity to express its opinion in wriling on the
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impose; and

¥ (c) other contributions or grants or loans raised.

Restriction of  26. Notwithstanding anything contained in any other provisions
creation of

new liability _
and diversion additional liability which involves contribution or grants
of

Government
grant sha!l not divert and invest any portion of any grant given-to

-1

of this Act, the University shall not create any new of

from the State Government ¢ffecting the State Exchequer-or

it by the State Government in any form for any other
purposes other than the purposes for which the grant was
given, without the prior approval of the State Government.
Annual report  27. (1) The annual report of the University shall be prepared
‘ under the directions of the Board of Management which
shall include among other matters, the steps taken by
the University towards the fulfillment of its objects.
(2) The annual report so prepated shall be submitted to the
Chancellor on or before such date as may be prescribed
by the Statutes. |
(3) A copy of the annual reportt, so prepared under sub-

section (1) shall also be submitted to the State

Conditions of
_ _ I service of uir
same 1o be laid before the Assam Legislative Assembly. 1 employees

Government which shall, as soon as may be, cause the

Annual 28. (1) The annual accounts and the balance sheets of the

accounts, etc. University shall be prepared under the directions of the

Board of Management and shall, once at least every -

year, and at intervals of not more than fifteen moths, be

audited by the Director of Local funds and Accounts or

Atbifration, by

such person as the State Government may authorize in .
Tribuna]

- this behalf.
(2) A copy of the accounts together with the audit report ¥
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 fees to be charged therefore, the qualifications pertaining 1

to degrees, diplomas, certificates and other courses, the

conditions for the grants of fellowship, awards and the ;
like; | |
(b) the conduct of examination, including the terms and
- conditions and appointments of examiners;
. ‘ (c) the management of Colleges admitted to the privileges of
the University; and
(d) any other matter which by this Act or the Statutes is to
be, or may be, provided for by the Ordinances.
(2) The first Ordinances shall be made. by the Chancellor with the
previous approval  of the State Government ‘and the
Ordinances so made may be amended, repealed or added to
at’ any time: by the Board of Management in the ﬁmnner
prescribed by the Statutes.
Regulations  24. The: authorities of the. Univérsity may make regulations
consistent with this Act, the Statutes and the Ordinances for
the conduct of their own business and that of the Committee,
if any, appointed by them and not.provided for by this Act,
the Statutes or the Ordinances, in the manner prescribed by

the Statutes.

CHAPTER VI
FINANCE AND ACCOUNTS
General fund 25, The University shall have a general fund to which shall be
credited — o
(a) its income including the fees and endowmenis;

{(b) contributions or-grants; if any, which may be made by

the State Government on such conditions as it .may !
. ST ;




;!r
2424 THEASSAM GAZETTE. RXTRAORDINARY; SEPT. 29, 200§ T '
, S THEASSAM GAZETTE
¥ member nominated by Board of : Management, one !
‘ f Uni
member nominited by the employees:concemed and an flivers
) , ‘ 'r , th .
umpire to be nominated by the Chancellor.  : A { © pers
o m
2) Every such reference shall be deemed to be a submission ' : embers
. . . - a ]
to arbitration upon the terms of this section within the PP 9"“6
meaning of the Arbitration and Conciliation, 1996 and all - 4 membe
. . . th
the provisions of that Act, with the exception of section2 -,y € term
- f have '
: i Act 26 of . conti
thereof, shall apply accordingly. - - v 1995 Procee. dings of 34, No sct
(3) The procedure for regulating the work of the Arbitral the Um'versity, °r g
] . . , authoriti - Universj
L Tribunal shal] be prescribed by the Statutes. bodies ttl]:ts or ftversity
o . a ol existenc
(4) The decision of the Arbitral Tribuna) shall be final and invalidated by Xistence o
- . . " . ] vacancies
binding on the parties and no.suit shall Jie in any court in P . ‘
: } I’Otectlon of 35 NO .
respect of the matters decided by the. Tribunal. action taken jn O Of
Providentand  31. (1) The University shall.constitute for the benefit of the goad faith employees o
. i . B
pension funds employees such provident and pension funds or provide j faith done or
such Insurance Schemes, as it may deem fit, in such | Transito Provisions of]
. - Ty 36. ; N
manner and subject. to: such. conditions as may be | Pprovision 6. Notwithstandj
prescribed by the:Statutes. | of this Act an
(2)Where such provident and pension funds has been so ! first Registra
% | . |
constituted, the State Government may declare that the | appointed by
i N .
provisions of the Provident Funds Act, 1925 shall apply Ceniral | exceeding thre
: Act 19 | i
to such funds, as if it were a Government Provident fund. };25 o j State Governmd
Disputes asto  32. If any question arises as to whether any person has been { Provided)
the L ST ! Chancelior
constitution of duly elected or appointed as, or is entitled to be a member or dnd‘
University of any authority or other body of the University, the matter ; person shafi pof]
: authorities and . - f‘ requi :
bodies shall be referred to the Chancelior whose decision thereon ! quired for ap
shall be final, Universities of 1
;
Filling of 33. All the casual vacancies among the members other than ex- ? Provided ¢
casual officio members of any authority or other body of the retire from his o
vacancies : ,
/ Completes the age
3 - R — ——
{
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shall be submifted to the Changellor along with the
observations, if any, of the Board of Management;

(3) Any observatign made by the Chancellor on the annua!
accpunts shall be brought to the notice of the Boqrd of
Managemert and the views of the Boayd of
Management, if any, on such observationa shall he
submitted tp the Chancelior;

(4) A copy of the accbunts together with the audif report, as
submitted to the Chancellor, shal] also be submitted to
the State Goyernment, which shall as soon as may be,
cause zhe'sgme to be laid before ﬂge Agsam Legislative |

: Assembly at its next session;

{5) The audlted anpual -accounts aﬁcr having been Jaid
before thc. State i.egjslative Ass«smb y s'hﬁ;lj pe
l‘ub' she d :] the Ommt pamne

I MPTER Vil
CONLATIONS OF SE IRVICE OF EMPL m FES

Condittons of 29, (1) Every employec of University shall be appomtcd under 3
service of

employees written contract and  such contract shall not be
. inconsistert with the pravisions of this Act, the Statu;es
";\,the and the Orjmanccs o, -
1 (2) The cantract referred 1o in sub- sccnon (1) sha!l be
;@:,e lodged Wlth the University and a copy of which shall he
’ ts o furnished ta the smplayees copcerned.

Lo in  Achitmation by .30, (1) Any _gjlspu;fe a_r;sl-n,g out of 4 contract of employment
: Tr ?P”"f‘l referred to in section 29 betwean fhe University #d an
IR  employee shall, gt the request of either party, be referrad
; fo an _Arbi_!-ira,l Tribqu[ which shall consist of ong

i
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4
Transitory
powers of the
first Vice-
Chancellor,
first Registrar
and first

Finance
Officer

the first Finance Officer shall retire from their respective

office if during the term of their office they complete the

age of fifty-eight years. ' 4

37.(1) Tt shall be duty of the first Vice-Chancellor to n{aic
arrangements for constituting the Board of Management,
the Academic Council and such other authorities of the
University within six months of coming into force of this
Act or such longer period not exceeding one year as the
Government may by notification direct.

(2) The first Vice-Chancetlor shall, in consultation with the
State Government, make such rules as may be necessary
for the functioning of the University.

(3)The authorities constituted under sub-section (1) shall
commonce 1o exercise their functions on such date as the
Government may by notification, specify in this behalf.

(4) [t shall be the duty of the first Vice-Chancellor to draft
such Statutes as may be necessary for the purposes
under sub-section (3) of section 22 and submit them to
the Board of Management for their approval Such
Statutes when framed shall be published in the Official
Gazette.

(5) Notwithstanding anything contained in this Act and the
Statutes and until such time an authority is duly
constituted, the first Vice-Chancellor may appoint any
officer or constitutc any committee temporarily to
exercisc and perform any of the powers and duties of
such authority under this Act and the Statues. .

(6) The first Registrar and the first Finance Officer and

other officers and staff shall function as per orders or

e

Power to
remove
difficulties

TI\{E ASSAM GAZETTE,

section

38 (1) If any
reconstit -

date of

giving e

Goverarr
make suc
of this A/

for remon

. Pro.

affer the
establjshr

(2) Every not

any other

maybeaf

Assembly
fourteen d
in two or |
expiry of 1
makes any
any notif .
notificatioi
modified {
however th

without pr.

done under
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| University shall be filled, as soon as may be convenient, by - 4 -
the person or body who appoints, elects or co-opts the |
*‘& members whose-place. has become vacant and any pérson- _ ’ R
- appointed, elected or co-opted 10 a casual vacancy shall be |
a member of such ‘authority or body for the re‘maining’of
the term for which the person whose place ﬁe fills would ‘
‘have continued as a‘member: ) '
Proceedings of 34. No act or proceedings of any authority or any body‘ of the
;::hli?iit‘i,:;soi?, University shall be invalidated merely by reason of the
bodies not existence of any vacancy or vacancies among its members,
invalidated by '
vacancies ‘ .
Protection of ~ 35. No suit or other proceedings shall lic against any officer or
;Ziggnf;?tl;en fo employees of the University for any thing which is in good
' faith done or intended to be done in pursuance of any of the
i : provisions of this Act or the Statutes or the Ordinances. |
| Tr.ansitory, 36. Notwithstanding anything contained.in any other provisions
provision of this Act and the Statutes, the first Vice-Chancellor, the . .
first Registrar and the First Finance Officer shall be
appointed by .the State Government for & period not )
exceeding three years onvsuch' terms and conditions as the {
State Government may think fit:
 Provided that for appointment as first Vice-
Clrnam;ellnr~ and first Registrar and first Finance Officer the
person shail hold such qualifications and experience as are
required for appointment in the similar posts in other
; Uuniversities of the State : ‘
+ Provided further that the first Vice-Chancellor shall ! :
retire from his office if during the term of his office he i
completes the age of sixty-five years and first Registrar and ‘
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Statutes, 39 (1) Every Statutes, Ordinances or Regulations made under this™

Ordinancg? Act shall be published in the Official Gazette. Feonomy

Regulations to (2) Every Statutes, Ordinances or Regulations made under resources;
?: tll):;bgis’gz?a] this Act shall be laid, as soon as may be after it is mﬁ‘d’c, L (b) provide' a
Gazette and to * before the Assam Legislative Assembly while it is in | . F?Opu!anon,
?;e!aAigs:f:ore session, for.a total period of fourteen days which maybe living .in

Legislative comprised in one session or in two Or more SUCCESSIVE housewives
As*‘sembly, _sessions, and if, before the expiry of the sessions

immediately following the Assam Legislative Assembly

changing sc :

agree in making any modification in the Statutes, .
Ordinances or Regulations or the Assam Legislative - upgrading k.

Assembly agree that the Statutes, Ordinances or innovations,

| Regulations should not be made, the Statutes, Ordinances ' : endeavour;

or Regulations shall thereafter have effect only in such (d) provide an ini-

modified form or be of no effect, as the case may be, so and open, in1 .

of courses, ¢

* however, that such modification or annuiment shall be ;
5 without prejudice to the validity of anything previously I examination 4
; ) done under that Statutes, Ordinances or Regulations, - promote learn
‘: | ‘ knowledge;
THE SCHEDULE | (¢) contribute to th
(SEE SECTION 4) ‘ . by providing a
The objects of the University system and enc
(1) The University shall endeavour through education, research, training staff by making
and extension to play a positive role in the development of the country by the Universit
and based on the rich heritage of the country, to promote and advance () provide edﬁcatic >

the culture of the people of Assam and its human resources. Towards of the country, r:

this end it shall - the people;
(a) strengthen and diversifv the degree, certificate and diploma courses (8) provide or arrang -

related to the needs of employment and necessary for building the institutions;
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instructions issued by the first Vice-Chancellor from

time to time in accordance with rules framed under sub- \

section (2), Statutes and Ordinances. 1%

Power to 38 (1) If any difficulty arises as to the first constitution or
remove ‘

difficulties reconstitution of any authority of the University after the

date of coming into force of this Act or otherwise on
giViﬁg effect to the provisions of this Act, the State
Government may, by notification in the Official Gazette,
make such provision, not inconsis'tent with the provisions
of this Act as may appear to it be necessaty or expedient
for removing such difficulty:

. Provided that no such notification shall be issued

after the expiry of five years from the date of
establishment of the University under section (3). '
(2) Every notification issued under sub-section (1) or under
any other provisions of this Act shall be laid, as soon as
may be after it is issued, before the Assam Legislative
Assembly while it is in session for a total périod of
fourteen days which may be comprised in one session or
in two or‘fnore successive sessions, and if before the
expiry of the said krpériod, the State Legislative Assembly

makes any modification in any notification or directs that

‘any notification shall not have effect, and such

Y notification shall thereafter have effect only in such ‘

‘ to_ modified {orm or bé of no effect, as the case may be, so L
i however that any such modiﬁcatib}l 6r annulment shall be |

and without prejudice to the validity of anything previously

] done under that notification.
irs Or
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~ economy of the country on the basis of its natural and human

resources;

(b) provide access to higher education for large segments of the

population, and in pé'nicular the disadvantaged groups such as those
fiving in remote and rural areas including working people,
housewives and other adults who wish to upgrade. or acquire

knowledge through studies in various fields; . ‘

(c) promote acquisition of knowledge in a rapidly developing and

changing  society and to continually -offer opportunities for
upgrading knowledge,  training and skills in the context of
innovations, research and discovery in all fields of human

endeavour;

(d) provide an innovative system of university leve! education, flexible

(€)

and open, in regard to methods and place of lcarning, combination
of courses, eligibility for enrolment, age of entry, conduct of
examination and ‘operation of the programmes with a view to
promote learning and encourage excellence in new fields of
knowledge;

contribute to the improvement of the educational system in the State

~ by providing a non-formal channel complementary in the formal

(0

system and encouraging transfer of credits and exchange of teaching
staff by making wide use of texts and other software development
by the University; ‘ .

provide education and training in the various arts, crafts and skills
of the country, raising their quality and improving the availability to

the people;

(g) provide or arrange training of teachers required for such activities or

institutions;
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(h) provide suitable post-graduate courses of study and promotéy'

R ~ research;
(i) provide the counselling and guidance {o its students and ] 3» | ?
(j) promete national integration and the integrated development of The '
human personality through its policies and programmes.
(2) The University shall strive to fulfill the gbove objécts by a diversity of
means of distance and coptinuing education and shail function in

operation with the existing universities and institutions of higher

learning and make full use of the latest scientific knowledge and new

educational technology to offer a high quality of education, which

matches contemporary needs.

M. K. DEKA,
Commissioner & Secy. to the Govt. of Assam, |
Legislative Department, Dispur. |
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